
 303  Matters  Under  Rule  377

 [Shri  Bal  Ram  Singh  Yadav]

 area  have  to  face  a  number  of  difficulties.
 About  20  lakh  people  live-in  Maiapuri
 district.  It  is  a  very  backward  area  of

 Uttar  Pradesh.  A  large  number  of  farmers

 of  this  area  are  living  below  the  poverty  line.

 Wheat,  paddy  and  sugarcane  are  the  major

 crops  of  this  district.  The  farmers  grow
 these  crops  with  their  sweet  labour  but  they
 are  not  getting  a  remunerative  price  for  their

 produce.  Thus  the  farmer  is  getting  poorer
 day  by  day  and  hence  remains  unemployed.
 That  is  the  reason  why  maximum  number  of
 dacoities  are  committed  in  Mainpuri
 district  of  the  Stat2  and  crimes  are  increasing
 continuously  over  there.

 Sugarcane  is  grown  on  a  large  scale  in

 Mainpuri  district.  If  a  sugar  mill  is  set

 up  in  this  area,  it  will  not  only  bring  about

 improvement  in  the  cconomic  condition  of

 sugarcane  growers  but  will  also  pave  way  to

 development,  I  have  been  requesting  the
 Government  for  the  last  three  years  that  a

 sugar  mill  in  the  cooperative  sector  should
 be  set  up  in  Mainpuri  without  any  delay.
 I  hope  that  the  Minister  of  Food  and  Civil

 Supplies  will  take  effective  steps  in  this
 direction  soon.

 (iii)  Demand  for  promotion  of  the

 indigenous  system  of
 medicine.

 SHRI  MADAN  PANDEY  (Gorakhpur) ;
 Mr.  Deputy-Speaker,  Sir,  I  want  to  raise  the

 following  important  matter  under  rule  377.

 Sir,  many  efforts  have  been  made  to

 provide  medical  facilities  in  the  country,  but
 it  involves  an  expenditure  of  Rs.  150  lakh
 to  produce  a  medical:  graduate  and  about
 Rs.  four  lakhs  on  a  post  graduate  in  medi-
 cine.  Even  after  spending  such  a  large
 amount  of  Government  money,  no  doctor
 is  ready  to  start  his  practice  in  a  village
 because  on  the  one  hand,  he  earns  less  there
 and  on  the  other,  it  is  not  possible  for  him
 to  treat  complicated  diseases  due  to  lack  of
 proper  facilities.  Government  has  already
 abolished  the  practice  of  imparting  under
 graduate  medical  education,  which  cost  less
 and  was  also  useful  for  villages.  In  my  view,
 till  sufficient  modern  equipment  and  other
 facilities  are  arranged  by  the  Government,
 only  the  traditional  Indian  system  of  medium
 can  be  useful  and  effective  because  even
 today  ‘Vaidyas’  and  ‘Hakims’  are  treating
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 complicated  diseases  successfully  throughout
 the  length  and  breadth  of  the  country.
 Actually  speaking,  there  is  no  other  better
 and  cheap  medical  system  than  this  in  a  vast

 country  like  India.  In  this  connection,
 example  of  China  is  worth  following.  In
 that  country  also,  there  is  an  old  tradition
 of  rural  vaidyas.  Chinese  Government  is

 providing  all  facilities  to  them  and  they  are

 treating  the  patients  successfully.  If  tradi-
 tional  medical  system  is  made  effective  here

 also,  a  large  number  of  poor  people  of  this
 vast  country  can  receive  timely  and  proper
 treatment.

 Therefore,  I  request  the  hon.  Minister  of
 Health  to  kindly  issue  necessary  orders  to

 practise  Indian  traditional  system  of  medi-
 cine  without  any  delay  so  that  low  cost
 treatment  could  be  made  available  to  the

 people.

 (iv)  Need  to  increase  the  limit  of  loans
 to  farmers  according  to  the  value

 of  their  land.

 SHRI  RAM  PUJAN  PATEL  (Phulpur)  :
 Mr.  Deputy-Speaker,  Sir,  I  want  to  draw  the
 attention  of  this  House  to  the  following
 important  matter  under  rule  377.

 Agriculture  is  the  backbone  for  the
 economic  development  of  this  country.  The
 Government  has  initiated  many  schemes  for

 devclopment  of  agriculture.  But  what  to
 talk  of  getting  benefits,  the  small  and  poor
 farmers  of  the  country  have  become  debtors
 of  the  cooperative  Department  and  the
 Banks  so  much  so  that  they  have  to  languish
 in  Tehsil  jails  for  14  days  in  default  of

 repaying  a  loan  of  as  small  an  amount  as
 Rs.  100—200.  But  no  such  action  has
 ever  been  taken  against  debtors  who  owe
 lakhs  and  crores  of  rupees  to  the  Govern-
 ment.  By  this,  the  people  belonging  to  poor
 and  middle  classes  as  2150  the  farmers  gather
 a  feeling  that  double  standards  are  adopted
 in  the  enforcement  of  law  in  this  country.
 Through  legislation,  Government  has  fixed
 limits  for  grant  of  loans  from  banks  to  the

 people  running  business  and  industries  and
 the  businessmen  and  the  industrialist  can
 avail  of  the  loan  facility  from  any  bank  upto
 their  respective  limits.  In  this  connection,
 ।  call  upon  the  Central  Government  that
 farmers  should  be  issued  pass-books  after

 valuing  their  land  holdings.  Based  on  the
 value  of  their  land  holding,  credit  limit
 should  be  fixed  for  the  farmers  also  so  that


